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To,
The Registrar,
Hon’ble National Green Tribunal,
Copernicus Marg, New Delhi.

Sub: Action Taken Report with respect to Hon’ble NGT order dated 30.10.2023 passed
in O.A. No. 659/2023 Ashish Rawal Vs State of U.P. & Ors.

Respected Sir,
In the above noted case, Hon’ble NGT has given direction as below:

“------4. Submission of Counsel for the Applicant is that now the alleged activity causing
harm to the environment by Respondent No.7 is over but park is now required to be restored
to its original position and necessary action for past violation and causing damaged to the
park is required to be taken.

5. Considering the surviving grievance, we are of the opinion that the necessary action be
taken by Respondent No.3-Member Secretary, UPPCB. Hence, we direct Respondent No.-3,
Member Secretary, UPPCB to duly consider the above grievance, carry out the spot
inspection, ascertain the truthfulness of the allegations, take necessary action for restoration
of the park and against the person responsible for causing damaged, if any, to the said park.

6. Let the above exercise be completed within a period of two months from the date of receipts
of copy of this order, thereafter action taken report be submitted before the Registrar General
of the Tribunal within three months, if found necessary, the matter may be placed before the
Court for consideration.."

In compliance of above direction action taken report on behalf of U.P. Pollution Control
Board is submitted for kind perusal and further action in this regard.

Encl: As above M
Your’s Sincer!i:ly,
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Chief Environmental Officer,
UPPCB
/)

Copy to: Following for information and necessary action:
1- Shri Pradeep Misra, Advocate, Hon’ble National Green Tribunal
2- Law Officer-I, UPPCB, Lucknow

- \ I _\H/‘_/"H-_._Q

Chief Environmental Officer
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Action Taken Report with respect to Hon’ble NGT order dated
30.10.2023 passed in O.A. No. 659/2023 Ashish Rawal Vs State of
U.P. & Ors

In the matter of O.A. No. 659/2023 Ashish Rawal Vs State of U.P. & Ors.
Hon’ble NGT passed order on 30.10.2023. The operative part of the order is as
under:-
“nn 4. Submission of Counsel for the Applicant is that now the alleged
activity causing harm to the environment by Respondent No.7 is over but park
is now required to be restored to its original position and necessary action for
past violation and causing damaged to the park is required to be taken.
5. Considering the surviving grievance, we are of the opinion that the
necessary action be taken by Respondent No.3-Member Secretary, UPPCB.
Hence, we direct Respondent No.-3, Member Secretary, UPPCB to duly
consider the above grievance, carry out the spot inspection, ascertain the
truthfulness of the allegations, take necessary action for restoration of the
park and against the person responsible for causing damaged, if any, to the
said park.
6. Let the above exercise be completed within a period of two months from the
date of receipts of copy of this order, thereafter action taken report be
submitted before the Registrar General of the Tribunal within three months, if
found necessary, the matter may be placed before the Court for
consideration.”
In compliance of the above directions the action taken report on behalf
of U.P. Pollution Control Board is as follows;
1. That, in compliance of Hon'ble NGT order dated 30.10.2023, inspection of
the site was carried out by official from Regional Office, Uttar Pradesh
Pollution Control Board, Ghaziabad on 27.12.2023 to ascertain the factual
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position on the spot. The copy of inspection report is enclosed as
Annexure-I.

2. That, the park is situated at plot no. A-46, Kadkad Model, Site-4, Industrial
area, Sahibabad, Ghaziabad and being maintained by Nagar Nigam,
Ghaziabad.

3. That, according to inspection report, no tents, bunkers, machine jhoolas and
D.G. set was found installed in the said park. Further, it was also observed
during inspection there was no use of the park for commercial purpose i.e.
circus and fair.

4. That the order of the Hon'ble NGT was communicated to the Municipal
Commissioner, Nagar Nigam, Ghaziabad vide Regional Office, UPPCB
letter dated 08.01.2024 and 16.02.2024 for seeking comments on the
allegations raised by the applicant. The copies of the said letters are
enclosed as Annexure-I1 & III.

The above action taken report is being submitted for perusal and consideration.

sk

(Sanjeev Kumar Singh)
Member Secretary
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Inspection report in compliance of Hon’ble NGT order dated
30.10.2023 passed in the matter of Ashish Rawal Vs State of U.P. &
Ors in OA No-659/2023.

In compliance to Hon’ble NGT order, officials of Regional Office,
Uttar Pradesh control Board conducted inspection of the site on 27-12-
2023 to ascertain the factual position on the spot and based on observation

the following points were identified: -

1. The earmarked park is situated at plot no. A-46, Kadkad Model,
Site-4 Industrial area, Sahibabad, Ghaziabad and being
maintained by Nagar Nigam, Ghaziabad.

2. During visit no tents, bunkers, machine jhoolas and DG set were
found installed in the said park located at plot no. A-46, Kadkad
Model, Site-4 industrial area, Sahibabad, Ghaziabad and found
vacant. Further it was also observed that there no use of the park
for commercial purpose i.e. circus and fair was being carried out.

3. During visit no public toilet was found in the said park whose
outlet drain is going into storm water drain and meeting the
Sahibabad, Ghaziabad drain.

4. In compliance of Hon’ble NGT order dated 30.10.2023,
Municipal Commissioner, Nagar Nigam, Ghaziabad was
requested by UPPCB vide letter dated 25.01.2024 and 16.02.2024
to ascertain the truthfulness of allegations and to take necessary
action but reply is awaited.

5. Photographs taken during visit are following:-
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The inspection report is submitted for kind perusal and necessary
action.

(v-(\

et
e

(Ku. Santosh Kﬁmar)
A.EE.

Regional officer
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‘.......4. Submission of Counsel for the Applicant is that now the alleged activity causing
harm to the environment by Respondent No.7 is over but park is now required to be restored
to its original position and necessary action for past violation and causing damaged to the
parkis required to be taken.

5. Considering the surviving grievance, we are of the opinion that the necessary action
be taken by Respondent No.3-Member Secretary, UPPCB. Hence, we direct Respondent No.-3,
Member Secretary, UPPCB to duly consider the above grievance, carry out the spot
inspection, ascertain the truthfuiness of the allegations, take necessary action for restoration
of the park and against the person responsible for causing damaged, if any, to the said park.

6. Let the above exercise be completed within a period of two months from the date
of receipts of copy of this order, thereafter action taken report be submitted before the
Registrar General of the Tribunal within three months, if found necessary, the matter may be
placed before the Court for consideration............ Y
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“ .4 Submission of Counsel for the Applicant is that now the alleged activity causing
harm to the environment by Respondent No.7 is over but park is now required to be restored
to its original position and necessary action for past violation and causing damaged to the
park is reguired to be taken.

5. Considering the surviving grievance, we are of the opinion that the necessary action
e taken by Respondent No.3-Member Secretary, UPPCB. Hence, we direct Respondent No.-3,
Member Secretary, UPPCB to duly consider the above grievance, carry out the spot
inspection, ascertain the truthfulness of the allegations, take necessary action for restoration
of the park and against the person responsible for causing damaged, if any, to the said park.

6. Let the above exercise be completed within a period of two months from the date
of receipts of copy of this order, thereafter action taken report be submitted before the
Registrar General of the Tribunal within three months, if found necessary, the matter may be
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placed before the Court for consideration...........
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